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. HARYANA ACT MO 32 G 2006
THE RBARVAMNA PRIVATE UNIVERSITIES ACT. 0

: AN

‘ Acr

“‘ woprnvide for establishineit and ncorperation of private vniversities in the

i  Staie of Harvons Jor imparting ligher edncation and 1o regidose their
ﬂn‘ll{‘.'l'f.’.'m' aid [or matters conneeted therewelthy or incidental dievero.

' Beienactled by the Legiskiture of the Stite of Haryima i the Fifly-seventh
% vear of the Republic of India as follows:—

5 [ {1} This Act may be called the Thryana Privaic Universities Act,
' (Z) i cxtonds to the whale of the Swie of Haryana

(33 1t shall come into Torce a1 once.

2. iwnothis Act and in all the Statutes, Grdinances and Regu.ations made
: L ounless e context oltherwi

() AN ludin Connedd Jor Technical Fiducadon™ mcans Al India
; Coancil for Techowen! Fdiention eatabliched vidler the Al lndl..
Counetl Tor Teehmeal Bancition Act, "898 (Coang Act 4
CRY2N

dn cCouncil of Scientific and Tndus Uriad Kescimea” menns the

Vo] of Soieniilic and Tadust ot Rescarch, Now beihin an
apeney of the Central Government,

() “hepartiment of Science st Tecanelogy” mewns i ¢ Depariment
of Seience ad Technadony ol the Cental Governrocus,

- (dy  “distance cducation’ means cdocation nnparicd by o
combinziion ol any v or more means of compnication, viz.
hroadeasting, telecasting, correspondence courses, seminars,
: contact proprammes and any other such I‘.]t_‘ih!)uﬁl(‘.y :

. () “ Distance Education Counctl” means the Disuice Hducation
£ Council constituted under statute 28 arising from secton 25 of
i the badira Gondin Natonal Opes Univeraty Act, 1985 (Contral

Act 50 ol 19585} _

i (H “empleyee™ menns a person appoinied By e univeriy o work
P fn the untversity, or i siudy cepties and mchedes o waener,

uliicer {ather than the visitard asd ary other cnpicyee ol the

nversity

Short nile,
exient and
Lomnrnegnent,

Dafiniltons.,
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“lee”™ mcins ceslectlion made by the university from te s

by whantever came i puee he calledh v lieh tonnl setin buddey
“Covennnent eans the Goverman ol the Seste of Plaryang,
Sneher cdusation’ menns gy ol euarionhum or conns ot
purstii ol knowledye Teyvoad BT evel
“haste!” menns @ place of resdence for the studens ol e
WIS AF OF 118 cenines |

“Tadian Council of Agriculture Rescareh” mazans the Indig
Conineit of Apticuliuie Reasaich, o saciely registered under the
Sovictics Regristration Act, 860 {Central Act 21 of TREO);

“Medicn! Couneil of Tndin™ means Medical Council ol India,
Delhi;

“Natona Conneil of Assessment ind Acerediiaiion” meins e
Mational Connet! of Assessment ad Acereditaion, Bangalor,
an autonomous itsticion of the Uriversity Granis Comumission
“Nasienal Commtd of Teacher T canion™ means he Mauon!
Councl of Teacher Education, D2,

“off cumpus centre” meuas a centee of the university established
by it cutside the madn campus, operticd ynd msintuncd os i
constituent unit, hivang o wmnvensin s complement of Taethiti,
faculiy and sifl;

“all-shore campus” Bicany & cumpus of the privae universiy
esthiishad by it oueide the covniry, oporateld and paintannd
un It constituent unll, haviog the university's complenent of
wentitios, Taculty and si

:
“Phormacceuticd) Council of India™ means Pharmacanicd

Counci) of india. Delig

“prescribed” means peescribed by rales mude ander this Ae, 0 3.

“regulating body™ means o beeiy established by the Conicd
Crovernment [or Lving dawn nieons ead conditions for easarng
academic stndards o higher cducations, such as Universily Grasg
Clonmiasion, Al Dndis Council Yor Vechmcal Dducaiyun
Maviomal Connetl of Teocher Hdnenvon, Muadicat Couner o

indig Pharmaceuteal Corner! of Inata, National Coung of
Assessment and Accreditattan, Tsdioe Connetl of Agricufus:
r{t\‘

{rcustrial Research ete. and inclindes ibe St Government,

ezl Distance Bdoeation Conneti Ovnned] of Scientibeas!

“Rules™ wcins e Rules made by fhe sindvers ity under i

s e e e g

NS Pl T
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) USchednle” means Sehedwe eppauded o this At

(v Usporsoring Body T n relation B g anversity inesns- -

(1) a1 senvicly regisiored under e Secichiss Reparaton Act,

1860 (Caaral Act 20 ol Lso0) 5w
(i1} any public tusi oy

(i) 4 company registered undor section 23 of the Companies
Act, 1956 (Central Act 1 vl 1956),
(w)  “Statutes”, “Ordinances™ wiad “Repulations”™ mrvap respectively,
the Statutes, Ordinances and Regulations of the ariversity made
under this Act,

(x)  “student of the university” means o person enrolled in the
universily for tiking a course of study Tor o degree, diplona or
nther academic distincton duly instituted by the untversity,
including a research degiee;

{y} study cenpe” means a centre established and naintained or
recopmzed by jhe umiversity for the purpose ol advisig,
counsclling or for rendering any vther assistinee regurad by the
stucents m the context ol distance cducation:

(z)  “eacher” meras afrofessor, Reader, Lectwrer or any olher person
requited o wapart education or 1o giide rescarch o 16 sender
puidance inany other farm o the students Tor pursuian @ course
of study of the untversity;

(£a)  Cuniversity’ means oouniveeiity incorporated by boew o Indiae
and

(zb) “Uiiversity Grants Commission” means the University Graats
Cormamission, astablizhed under the University Grants
Commission Act, 1950 (Centrad Act 3 ol 1950

(R

I

Fallowvang shail Do the objects ol e uiversety, namely @ -

() tweprovidenstractions, waching end tramine i hinhe cducation
and maxe provistons for oresearch, advapcoment dand
disseminaiion of koowledy;

(2) Lo crente higher levels of inelfeciaa! abilities;

(3) 1o establish state of the art Cacibities Tor educ o and iining;

GO o ey ot teaching and researcl and offer connmuwy education

Programns;

(3) o create centres ol exeellence oy researeh and dovelopment and
for shiving knowledee and its application;

Olipects of

s ey
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0} o esablish o cnasee i the Stoe of Hloryana and 1o b sind
cenires at didlerani places wethin s Jurisdiciion;
CFy o eatablish coerination centio

8 ocinstiie degiees, diplomas, ceihe and other aeaden s

distinetions o the bass of caacuenation, or any such oiky

method;

(9 o ensure that e standard o degrees, diplasmas, certileates asd =

other academic disimenons are rol lower than thase Tod dow:

by AL Indin Couel Ter Tectmice Finceaon, Matonal Co
of Teacher Eduemon, Umvaisity Crasts Comonssion, Medics
Council of india, Plocmacemica! Connal of tnding and ouw
st ageneviageocics esiablisiivd by the Ceiiral Governmer

For regulation of education

(O o epen study centres within s urisdiction;

TCHDY rasctup ofT - campus cenire ai for e stedy cenire withinas
st al the Seate, verdvine prior apgroval of the Universivy Gra
Commissian and gl of the concerned Stale Government;

({2) toopen amy elf-shore campus in forelpn countrics after obial
duc permission lrom Universiiy Grants Commission, e |
Guvermueni, the Government of Indie and also that of the

Ciovernment of wie Bost cotinte, and

(131 e parsue any otier objective as oy he appoved by &
Guvernment,

Submisaios of Lo (1 Anupplication coptairig the preposal and the protect reperty
proposal o for egpblish an universily i privite seetor shidi be sade by the spansoring body -

crtabbislune it of - - o . .. . .
' ihe Covermment, aleng with soeh Fee seomuny be poeesstods asthe time of subiy

HYeTEiLY and it

o application the spepsoring Body shidl Te o s vwnerstp ol the minime

Conlenting

ot of Lod ax per provision Lid doven s onon G

(4 The project renad shall conten the following purhcals

namely -—

() the detils of the spansering body along with the copiei:!
I8 registration cerlificale, cunstitution and bye-linws;

(b) the informuaton regarding lnancial resources of &
sponsciing Tody adong with audiled accounts Tor el

l1ve years:

(c) the nome. focation aad headquarters of the prop

Unversily,

(< the

iectives of the uneversiy;
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ithe availabifity of fooed and detals of butidines and

mirastrcture fnetiives, o afready exedinsg

aviulabsliny ot academic Lcritics mchadmy beae e od

oy beaching std U any .l the duposat ol spone e Gady

the detads of phuns Tor cormpes devcfopimeni wecl as
y

construction of hutdiaps, development of stuciural

amenities and infrastiicioe Gailittes and procarement of
cquipment ale. a be gidertaken before the wnversity st

lenenening and phased programime fov fistfive yoars:

1he phased vutlays of capital expenditure proposed fur the
nest five years and iy sources ol Tinance:

Lthe nature and the type of programmes of stucy and research
proposed to be undartaken by the university and their
relevance to the developrnent goals and employiment necds
of the State and phasing of such programraes over the frst
five years with course-wise curolinent targets;

ihe experience and expertise in the concerned disziphings
spoTseTing body

the nature of facihities, courses of sludy aud ressarch
proposed to be stacled;

the estumaicd recnrrng expemditure, cours. wise of
aclivity-wise, sources al finanes avFestimaicd expenditure

per siudent;

the scheme for mobilizing resonrces and the cosd »F capital

therelo and the manner of repayvinend to such sorces,

the seheme Tor the peneration of Tunds ficernally tronph
the vevovery cl fee fton shulents, sevenuer anhiapiied from
consultancy services and other activities relatinyg o the
ovjects of the university and other anticipaied Tnconie:,

the proposed fee siruciure with relerence 0 the detpils of
expenditure on unil cost aed the extent of concessions or
refites in lee or ree-ships and scholarships to the poar
siudents itom cconomically poor or sociafiv backward
(amilies including Scheduled Castes, Other Backward
Classes and handicapped students,;

the system propased B be foilpwed for seleciion of sindents
for admission © the courses of sludy & dic univerainy;

the system preposed (o be followed for appomtniem of
ieachers wd oiber croplovees o (he university:
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FesOUTCCs as por the requircinents o centemperary demandds,

sothe courses have pev feawores and inciude

anal whe
viciging branches of learning.
(5y  Phe commilter, while constdeding the proposat wed the progect
enartunder subi-section GO may call far such oties infosmaiion fon e sponsoring
budy a3 U thinks proper (or the purposce.

{6) The commiitee shall submit its repurt 10 the Goveinment within
a period of one’ maonth frony the date of its constitution :

Provided ihat while computing the period of one month, the
geniad commencing [tom he diste on which requisition lor any intormation uader
sub-section (5} 18 tssucd and ending on the date on which rousistie informalion s
submitied o the committee shall be excluded.

5 (1) Allerthe receiptof the veporst of the committee constiuted under
sub-seclion {3) of scetion 4, il the Government s satisfied that i is advisahic 10
estahljsh the university, it may issue 2 fetter of fntent and ask the sponsoring: body
io—

(1) establish an endowment md o accordance  wiih the

provisions of section 11 ;

Wy construst a minimuin of 10,000 square melers of covered
arca for adminsteative and acadaiqic purnases,

(11) provide ali the relevant information celating to the fisi
degree and post-graduntie degrec/diploraa programme
including she curricuiwg structure, conlents, teachig and
learning process, examination and evaiuation sysiem and
the chgibitity oriteria Tor admission of swdenis (o the
cantnuitee headed by Financiad Commissjoner and

Principal Sceretary to Government, Haryaaa, Educaton

Department, Chandigarh in which Director, Higher

Hdueation, Flaryana, Dean, Academic Affairs. Kurukshetra

University, Kuvukshetra and Dean, Acadeime Afluirs,

Mabarshi Duavoooand University, Robuk shall be the

menmbers. On detaled examinatian of the 1 tnrnation ipade

aeatiable the commiliee shalb inform e = ponsoring body
abou! any shoricomings iny2apect of conformiy w relevant

reguiations for rectilication, The universiny shall offer the
pragramme onfy afler necessary rectification nd spproval
from the commitice:

Lv) purchase books and journals of at least ten fac rupecs or as
per the norms of repulating bodies. whichever b higher.

and pive an underlaking to {nvest. wilthin the first three
years, not tess than fifty lac rupees or as per the norms of

s

fssnance of
letler of intent
and complimee
report
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R
regulating henties, whichey u s bigher, an books, jeurnab.
y nelwerhine aned other Tactlilies so oy e

compuicrs, i
make the dibvary facrinies cdeguate for contempaorars

teAThing At tONCIIO

forpniure. other movabis

Lo muichase eouipmani :
and immovable assets and iniras ruciure factiics (oller than
buildians. refnred 1o in clanss (i above) worth fwenty lac

T

. . . . sl
rupees or as pet the rorms af regulating hodies, whichever :

Ty

S s

is higaer, and pive sn undertaking o procure within U
lirse [ive years cquintments, compuicrs, furpiture, o
movable wnd immovable assers and inlrostrecture feeilines

(other than butldings, relorred to o elaase () above) wai
s H . b
notess than cne erore mpees or as porc lhe nonms of regulating 5 Bosid iy

bodies, whichever is highet;

(vi) give undertuking wonnpoing w feast one Professor, 1w
Readers and adequate nuw her of Lectarers along with
recessary supporting sl in such departiment o diseipline
o be started by the uniersiiy;

(vii) give underaiing o take v co-curricular activites like
seminars, debates, quiz programmies and extra-curriculi
activities ke games. sports, National Service Schems, |-

Natenal Cadet Clorps cie, for thie benelit of sludents xs g
the norins fadd dawn by 1 regalning bodies;
S,

THETITITS

abhsheent of provident fund s

(viity pive nndertaking for et
o Gise s welfare proarownes for the employees of the
wWiversity; and

fulfili such oiher conditions and provide such othe
nformation as may be preseribed by University Groas
Vindin Cownctd Tor Technieal Educatons

{(1x

Comuiasion, A
aey wther stawory body atablished by Centrad or Siste
Ooverimant,

{2y The sponzoring body shall tulliibe requirements and condition.
speaified In sub-scction (1) and shal! report the cawmptiance to the Goverana
withm o peried of oac vear from the date of issue of the letter of intent, Onreceivin
the complinnce report, the Government siizil appoint a commitdee consisting of

such members, inciuding e representative of e repulating bodies, as may 2 {
specilied, w veriiy the complivnee report. The commitlice shail sehmil i repons :
ike Government within o neriod of one monih from the date of is consiugr
specilying wheibier the sponsoring body has “uifilled the requirements ori .,
conditions as tard daswn o sub-seciion (1),

i3y 1 the spomsnciig body has iled o compiy with the pravi
o sub-nectnn (3), in

avanoal submitled vnder section 4 shall stand relecd s
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e mient fssued under gsob-section (U of section S shall be deemie o

fi eothe renar sebnieod

Tie Goverament, i saiis{icd, aficr consi

Fation (23 of section S thar the sponsering mm; camphed with o
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“financad and shall not he entitled 1o roce va
b or otiwer financial (lbblb[dl’lcﬂ 1I'Um 1he L:U‘.’crnmcnt OF any BOHI'j Qr
on owned or controlled by the Government.

i Theuniversity shall be self

:
4 3. Mo university shall be cstublished unless the sponsoring bocy s

G of —

() amininn of teenty acres of Jand owiside G manicipal nits

N or
(0 aomieimum of en acies of Lied withun she sianicuen ! i,
i M. The university siadl 2ot admit dany cOHEsE OF INSHINLOn o e trivileg:

ARINEL)

Py ity a i

The snoveoring bl
: ) b

st Tiened foe the

TILUTY MO,

»f three crore rupees.

(2} Theendowment fund shalt be used as a scev -uy dwosi; I SRslTe
aammersily complios Act, Sintute
EREE SRS R

et shad have the powers to furfell fn the presoiie

prrtof the

ythe provisions of this S el (__):-(':n'-. ey,

sndowment {uid in case the university or the sponsoring

el
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s ity of the provisions of tiis Ay, Staniwes, Grdinsnces, keguiaioens ¢

i (3) Tncome from endowment turd may be utilized for the
szenl of Infragiriciene of Jie university out shall it be utilized (o mest
sunearring expendilure of the universily.

(¢}  The wmount of endowment furd shail be invesicd and Lent

Taptil the dissolution of the universily, in long terin seourities 1ssod or
2o by ti]c Govcrnmcm or dcpokitud and kcpt clcp;mtcd in

wopnerest
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{5y Dnouse ui' in-'csimcul o1 a0y term recuvivy, e et
ihe secucity shall be kepl in the suie custody of the Governmenc and in ¢
deposiiin the interest bearing persoul deposit acecunt in the Government frem -
thedeposit shind be winde with the condinan that the sonntshall not be wilhd,
wilhout the prior persission of Hie Govenaent,

s

fund to which the following shiall be credited, nemely —

oy wnsversiy shiadd eatubdish s fund, which shail be ealled die guoe

{a) y the wuversity;

) ~ngoring body;

- e veerd Frevrm pryie iy [E s e P PR S
63 cived from cowaltancy and other work undesd

by ihe antversity 1o pursuance ol its objectives;

{dy  truste, bequests, donatioes, endowmenis and aiy other g
and S

&) all other sums received by the university.

13. The pgeneral lund shall be utilized Tor the following obju
namely —

(1) lac the epayment ol debis inchnding fulerest charees thee

incerred by the universi 3’10 the purposes of this Act, the §
Crdinences. Reguiations and Ruoles;

by o upkeep of e asscie of e vaivosity,

Wi tor e payment of e cost of audie of the Tunds estabhsn
uider sections 1L and 12;

W fur mmeeting the cxpenscs of any suit o proceedings 1o whichis:
UNIVErSity 18 4 parey; :

€3 for the payment of salaries and allowances of the officers &,
emplovees of the university and members of the (eaching 27

saymwent of any provideat ful ia,
2 Gl bepediin By oany sl ol
and eiployecs, wid iscivbory o e eaching and research -U.ii'? e
(1) endovher gllowances of thememh., -
e Baind i Managerient, e Aceds
vritien s deelared under the Suututeso
¢ dinyesiy and uf ihe e s of any cormines appoin ;
by any of the auchorities ar by the Chaimerson of the spomser
body or ihie Vice-Chancellor, as (e case may b, of the univer.
in pursuance of any provision o this Act, Statutes, Ordinass: .
Regulations or Rules; : .
o
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(k) for the payment of any oiher expenses including sersoce foe
puy;ibic 16 any arganization charged with the respotisih N*’ ar
providing any specific service, includimg the manzgerial services
ot upiversity, o hehadlof the soonsering body, us approved
N Y the Rosrd of Maasgemernd o be an exgense for the nurposes

ilure shall be incurred E‘:';f T

spweicd nder ol
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(1) e YVisiton

CHice G ACCOUDY g)i\x(bl,

{93 sueh other ofiicers us may be declared by the Statutes o be ithe
ofhicers of the universily.

fro 1y e Governor of Horyana shall be the Visilor of the umivarsity.
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perior of Iree years Wi :hv annrov
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2y YheChapeollor shall proside over the +sttngs ol e Governing
Baody aad shall, when the Visitor is not prcsent, presice uver e convocation cf
the wniversity for r;o.,fcrring d{:grccs diptomuas or cther aondeiate distlactions.

(4} The

v call Gar wuy inbarmnticg or weeodd,
7

o uppoml the Viee-Cheneellon

(¢} 1o remove the Vice-Chancellor in ascordance with the
plnwlgu)n‘ of subegaeiion (]\ I

@y =u o spcc'ificd by e Staluies,
7. 01y The Viee-Uhascstlor shell he appod v i Clancelior

a prngl of three nersons recomntended by ihe tv:ww:rn:ug Besdy andd shiall, subjest

Ly 1he provistons eormined g

cetion (7), hold offce for woierm of thiee years

Provvigieds thad aftey t::x‘pi‘:‘}' 6f e werm of three years, o
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foy guether wrm of three

a Yico-Chaiicellor shall continue o hold tie
tze Ui now Yice-Chancellor joins. Howeven @

2y The Vice-Chancellor shadl be the privaizul creculive i
academin officor of the university and shall exarcise genoral 5 sperinendencs wd

control over the altairs
anihworitias of the 1
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i T, i e oninden of the Vive-LUhineeihor

AT D v matey for which poveens e

by or uinder this At e ay ke sucn aciion as

rrovided it i in

iy such aedion shouid nni ;\'wc. i'-c.:i taken lw 1,‘.5 ‘Jicc-C

u _ i aeting iaken by the Yice-
person in the service of the university, such person shadl b
Ciebe e aly N .

therne ranaths Trorn the Aoir oo

< be preju

Lnive :t,, & concerncd "uthat';ty 10 revise s
T e gy ~ o Eoeny [ IR T TR YT VT FOP L NP T
anwlinn fiiteen days from the dite of such diveclivn ad incense the asthory

s 10 revise such decision wivoily o pactiv or @il 0 ke any dacision ywithin
a days, then such mauer shall be velerred to the Chaneeilor and his ¢ seision
zon shall be finch

(6Y  The Vice-Choncellor shall exzroisc such powaers and porteim such
i

A sug
S5 as ey e specilied by the Statutes or the Crdinancss.

%

. {7}y i avany tme upon representation made or othervise and adter
L reagsuch mqmr_y as may be acemed nu,undr}n ihe situation so warrants and i

atincaince of the Viee-Chancetior s nutin

nivrznis of the university, te
Bovrimay. By ar ordae i waiting sty ine reasons fheicing ask the ‘.fu.r,:——

cllog o relinguish his office from such dute as ey be spagifiod in the order;

o
%

rovided tha: beforg taking an action under this sub-g:
¥

i, the Viee
celler shall be given an oppartunity of being heard.

i85, (1) The appomiment of ihe fegistrar shaii b

e v the
‘siperson of the spansoring bady in such manner, as may be sp

by the

e
LN
+

1

'

\

:
A

(Z)  Alicontracls s wll be s signed and all docuincnis and reeords sl
usthenticated by the Regisirar 1 behadl af the university.

. (3)  The Registrar shall be the Membor-Sacretary of the Govaniag
7 34, Board of Management and Academic Ceuncil bt shall oc have 2 rieht o
A [=] <

; (#)  The Registrar shal! exercise such other powers and pe {2 7 such
¢ rrduties as may be specified by the Statates.
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21, The following shall be the au horiizs of the universily, namel:.

(i)  the Governing Body;

(21 thz Board of Manngoment:

Gty sueh other anthorities as may be declared by the Staluiest
the authoriiies of the universily,

Comstitation 22, (1) The Govoning Rody of the aniversity shad! consisig:’
dnd powers o s arelue B
and pwers of following sembors, namaely: ——

overing
Body. . () the Chancellor,

{hy the YVice-Chanceliog
£23) Govarnment, laryana, Bdue

w abrence, Divecior, Fligher Edut

{d) ilve persons nominawed by the sponsoring body ouioiw

twer shelt Ty o arminet £

&
-

(e) one experl of muwagenient or technology from oulsd:
ariverssity, nomypated By e Chancellor: and

() one exeert of Nnance. tominated by the Chanceilor

173N i

2y TThe Governing Vedy shal e the supreiie asthoniy o
universiy. Al the movable anee

nov, e penenty of the uaiversity shallu-

the Govermng Body. fshali aave the tollon o powers, namely:—

fa)  to e ot lr'”'lf fee andd c!irccli;ris-':'
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w Acadotid LY Bubizot o the provisions of

cvared abs 03
Cittr Wi 1A

p ol e unwversity sy provide Jor ail or any of the iottowing maiiers,
smic bouy

l.)l'ﬂl"\ﬂl'l\.L

(a} ihe cubatiuion, powers and Teuclions of ihe 'lehr)fif'vc.k:
ard ather bodies of tite university, os may be constituted
from time o time;

(B ther derme and ;-r\biliii.;_f':‘:‘].l" N oanmegintment of the W
Chancellor and his powsars and functions;
ons of other . .
he Stawtes (¢ the mapner, lerms pod conditions of appeintment of the
‘ Registrar and Chia! Finanece and Acenu;;:s MHfices and their
powors and funciions;
of any of th - (i) WG, Wolies i -;uuumuu:, uf apgoum:‘enl ci uther
. s ared 'ru‘nh...u e ! s vweniar St
; e herg and thar powers und functions;
k]
“ (2} the terms and conditions of sorvieo ol employace of the

mpclan COUT . )
URLYCTRILYS

(e procedure [or arbitealion in case of dispantes betvern

eal turpitude; 3 officers, ivschers, employees and students;

aching clascsy (2) e condenent of bourary degrees of distuetion which
ity
L

shall be subject to the piicr approval of the Visiory,

(h) the provisions regarding e)\cmpnun of '!'vh,m from
navment of taition feo and for aw

unfair practics

wii scho arships

anywhere. z
. - ang Fellawships,
nniversity sl
: £
AT
1) provisions regarding fees 0 be charged from siwdents; ane

. {x) provisions regarding number uf seats in different courses.
he autoriues o

weriher ordues £
il be milled up
pominated suct

(£} "Clie Firsi Staie of the university shall be made by the Geverning
"]ﬁd saall be submitied to the Governmicnt for is .'J.‘IJSHL)Y'AI.

) The Government shall censider the Fiest Statwie, subiritted by
versity and shall give js .un)u)val therenn veithin a period of twe manths
a member of 5 ©oate date of s veceipt and with such modilieations, iF any, as il my deem
emain a merhy
ember, in wh

(@) The university shall communiciic Us wgreement o ihe Tirst
H4es .lpprovcd by the Governmient, and If it desires o 1o pive u—,fi'cct L0 vy Ul
¢ mocifications inade by the Governmenl vikier sub-section (35, it may
ssoms thereol and alter considering such reasons, the Goverament may or

wiaccegt the suggestions made by the universiiy.

=l

constitute su'
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t5)  The Gnvernment shall poblish e Post Statule as Hantle
approved by i in e QLeial firelle
S0 0y Subject o the provisions ol this Acthind the Riles, he subseguent

Statales f e univecsily nay oravide for all or 2oy of the Tollowing maers,

namely:— ,
{1y creation of new mnthonies <F the university; Cr

:

(bY accouning policy and linancial procedare; B

(¢} representation of leackers in (ae authorilies of the universy,

(&) creation uf new departmicnts and abolition or restructuriag
ol un existing department;

{¢) institution of medals-and prizes

() ereation of posts and procedune G sholition ol posls;
{g7 revision of {ees;

(hy abieration of he pumber of seats in different syllabi; and

{7 all other matters which under the provisions of thiy Al sz
o e speciicd by the Stanes,

() The Saintes of e unversiiy othed than the Fhs Satute, sl
be made by the Board of Managenent with the appraval ol the Governing Hody,

(3) The Statutes made under suh-section {2) shall be seat 1o
Government and the Government may approve them as such or, il it considen
neoessacy, plve suggestons for odificatons i them within two months fom e 0

. . . - {.‘l’i"ﬂ]f,
date of reccipt of the Statules. '

s
(4)  The Governing 3ody shail consider the modifications s 2 7
suggested and return the Statutes 1o the Governmidni with chanpes made thereinyg

with ity comments on the segoections made by the Government. fhe o
ne .

5)  The Goverpwsn shall conel'or Ui chanpes or the comuentin 0 sdid
the Governing Rody and shadi spprove e Sanct oy wath or without modifionis ¢

and then 1he Statsles ax linally coproved " L Clovernment shall be sublishedt,

. ‘ re e 1 e incur:

Ciovernment i the Officiad Greehie, . :
HiSE !

32, (4 Subjsenio e provisions of s Ack the Statutes, the Reguaie. . Pusl i

or the Rules, the First Ordinance may provide for all or any ol the fallews - wlithe”

matiers, namety:—

aZind g

saagif

@) the admission of students to the university and the
cnreiment as suely

(b)  Lhe courses of study Lo be laid down for the deane ™
diplomas and centificaics of the vniversity, :
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a—

; c ¢ awnrd > degrees, diplomas. conificates ol othe
s linally {©) the award of the degrees, diplomas. certific " wr

acadaemic distinetions, the minmum gquabifications ior ihe
' sane and the mweans to be faken cetotimg o ine praniog and
ulysequent : obaining o the sune;

u mailers, ) . o e G e
(d) the condiipns for awara of feijowsiitus, aciiciaesips,

stipends, medals and prizes;

{¢) the cunduect of exwminations, including the term of office
and nanner ol appoinunent and the dulies of cxinnining

o : ieg, examines and moderators;
university; hodies, cxaminers an

] N e s chareed for the virious couises, cxanilsalions,
ssiructuring () fecstobe (_h‘l.r_.?Cd fo1 [f"“ VNG COUTSES, eXau g
cdegrees and diplomas of the university;

(p3  the conditions of residence of the sludents ol ihe universiy,

(M provisions regarding distiplinary actoqr against the

{ posLs;
students;

(i} the creation, composition and functions of any o:her body

yllubis and - : . which is cansidered necessary for improving the acadenic
[ lhis Act are ) iile of the university;

:.‘ () the manner of co-aperation and collaboration with other
Statuic, shall % umiversities and institatinns of bigher cducanon;
erning Body. (l) ol ather matiers which by this Act or Stawtes are reguired
& sent to tie ¢ ta be provided for by the Grdinances.

{ it considers

- 2y The First Ordinance of the university shall be made By the Viee-
nthy fron e

Chanvellor which after being approved by Gie Board of Manageracrt shall be
sl to e Government Tor its approval.

Afications as (3)

jade theremar

The Government shall consider the Thrsl Ordinance sobanitied
wellor under sub-section (2) within o period of two ronibs Irom
s receipt and shall either approve i ar give suggestions {or

- COMMEnts o madifications therein,
modilications - )

‘ Tlhe Vice-Chancellor stadl either modify the Ordinance
e published by 3

weotporaningt the suggsstions ol tic Governmenl or give reasens for nos
imeorporaloie any of the suggestions made by the Government and shedl rebgen the
rirst Ordinance along wit such reasons, i any, to the Government and on receipt
ke same, the Government shall consider the comments of the Vice-Chancellor
wd shall approve e Tirst Ordinance of the university with or withowt such
acdifications, and then the First Ordinance, as approved by the Gavernment shail
¢ mpublished by the Governinent in the Oflicial Gazeue.

the Regulations
[ ihe following

rsity and their

- ; 33, (1) Al Ordinances other than the First Ordinance shall be made by Subseqoent

o Al (Y i . Il . . . - ] 317 o
or the degress. &, eademic Council which alter being aparoved by the Bo© of Management  Ordinsnees.
be submited 1@ the Government-for its approval.

1
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(6) On receipt ol the enguiry report from the officer or'ofﬁce.“;}
appoinied under sub-section (3), if the Covernment is satistied that the universi)
has contravened all or any of the provisions of this Act, Statutes, Qrdinancese

“Rules or has violated any of the directions issuec by it under this Act or has ceascl
{o carry our the requirements and conditions under sub-section (1) of section &
4 situation of financial mismanazement and maladministration has arisen ind?
university which threatens the academic stanaa:d of the university, it shall dmo’ ¥

. the authormes of lhe umvcrsny .md dppomt n Jlmlmntrator T

(7 Thc administrator ‘appointzd under sub- section (6). Shd“ hqw:

o . the powe1s and shall be subject to all the duiics of the Govcrmng Body zmd
S Bomdof‘danagemcnt under this Act.md shali admimster lhe dffausof thc unTv
- " until the last batch of the: students of the regular courscs have complu_'
R courscs .md have been awzudcd degrees, dlplomas or awards as the case:

:(8) - After having bu‘.n awarded the dcgrf.cq dlp!omas or awards.
-case may be, to the last bateh of the students of the regular courses, lhc adm:m‘; 5
- shall make a report to [hlb effect to-the Government. ‘ :

(9) On recelpt -of the repori-under sub-section (8), the Governm
shail-by an Act of the State Legislature repeal the Act by which the Cuncen“
‘university was established and from the-date of such repeal;--all thc asiets &

‘ lldbl]l[lL.s of lhe university. sha]l vest in the SF Onsormg body

" Provided that the dcgrct,s ( xplmnas or awardb award U
sub-section (8) shall nol be lI'lV'llld mcrc]y cm tha gxound lhat [l’]L. umvcrajt ]
been dusolved S

Power 1o make (1)  The Govemmcm may, by n()nﬁcauon m thc OfflClai Gﬂﬂuc
“rules. make’ rules for carrving out the ourposcs 07 Lhis /\r.t ' o

(2) + Without prejudiceto:’ v oenerahty of Lhc forcgomg power,s';:
rulcs may provide lm all or auy oi the tohowu*" matters, namcly —

(a) the maaner ol making sroposal to t.stdbllsh a uni
and the fee payable unxix r bub-aecuon (l) of scctlnnq.

(b). other particulars to be o ained in the pro;c\,r.rcpmt s
subssection (2) of seciion 4;

(¢} theanamuer of forfeit.ng the endowment fund in cat:!

D : contravention of the provisions of this Act, Sta
Ordinances, Regulations or Rules under sub-sac_lion_ff

section 11

{d) the manner, rerms andl conditions of -appaintmesnt
' Chancellor under sub-sccl‘on (1) of section 16;

te) the manner for making recommendation tor dmo' i
’ umvcx sny under sub-section (l) of sccn(m 45
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PART I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification -
The 10th February, 2012

No. Leg. 18/2012.— The followint Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 16th April, 2012,
and is hereby published for general information:—

HARYANA ACT No. 16 OF 2012

THE HARYANA PRIVATE UNIVERSITIES
(AMENDMENT) BILL, 2012

AN
ACT -
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the

Sxxty -third Year of the Republic of India as follows :—

1. This" Act may be called the Haryana Private Universities (Amendment)
Act, 2012.
2. In section 2 of the Haryana Private Universities Act, 2006 (hereinafter

referred to as principal Act),—
(i) after clause (a). the following clauses shall be inserted, namely:—

*(aa) ‘Bar Council of India’ means the Bar Council of India
constituted under the Advocates Act, 1961 (Central
Act 25 of 1961).

(ab) ‘campus’ means that area of the umversnty in which itis
established;”;

(ii)  clauses (d) and (e) shall be omitted;

(i) for clause (f). the following clauses shall be substituted.,
namely :—

“(f) ‘employee’ means a person appointed by the university and
includes a teacher, officer and any other staff of the
university;

(fa) ‘existing private university’ means a university which has
been established under the Haryana Private Universities

Short titie.

Amendment of
section 2 of ,
Haryana Act 32 of
2006.
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Act, 2006 (32 of 2006) before the notification of the
Haryana Private Universities (Amendment) Act, 2012;
(fb) “faculty’ means a group of academic departments of similar
disciplines:™,
@iv) for clause (§). the following clause shall be substituted.
namely:—
“(j) ‘hostel’ means a place of residence of the students of the
university;”;

(V) after clause (k). the following clause shall be inserted.
namely :(—

“(ka) ‘Indian Nursing Council’ means an autonomous body
constituted under section 3 of the Indian Nursing
Council Act, 1947 (48 of 1947):;;
(vi) for clauses (m) and (n), the following clauses shall be
substituted, namely :—

*“(m) ‘National Assessment and Accreditation Council® means
National Assessment and Accreditation Council,
Bangalore. an autonomous institution of the University
Grants Commission;

(ma) ‘"National Board of Accreditation’ means National Board
of Accreditation, New Delhi, an autonomous body of All
India Council for Technical Education;

(n) *National Council for Teacher Education® means the
National Council for Teacher Education, Delhi;”;

(vii) clauses (0) and (p) shall be omitted;
(viii) for clause (q), the following clause shall be substituted,
namely:—

“(q) ‘Pharmacy Council of India’ means Pharmacy Council
of India, Delhi;”;

(ix) for clause (s). the following clause shall be substituted.
namely:—

“(s) ‘regulating body’ means a body established by the
Government of India for laying down norms and
conditions for ensuring academic standards of higher
education, such as University Grants Commission, All
India Council for Technical Education, National Council
for Teacher Education, Medical Council of India, Bar
Council of India, Pharmacy Council of India, National
Assessment and Accreditation Council, Indian Council of
Agriculture Research, National Board of Accreditation,
Indian Nursing Council, Council of Scientific and
Industrial Research etc. and includes the Government or
any such body constituted by Government of India or the
Government;”;
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(x)

(xi)
(xii)

for clause (1), the following clause shall be substituted,
namely:—

“(t)  'Rules’ means the rules made by the Government under
this Act:”;

clause (y) shall be omitted; and

for clause (z), the following clause shall be substituted,

namely:—

“(z) ‘teacher’” means a Professor, Associate Professor. Assistant
Professor or any other person required to impart
education or guide research or render guidance in any
other form to the students for pursuing a course or
programme of study of the university;”.

3. In section 3 of the principal Act,—

M

(i)
(iii)

(iv)

for clause (6), the following clause shall be substituted,
namely:—

“(6)  to establish a campus;”;

clause (7) shall be omitted;

for clause (9). the following clause shall be substituted,

namely :—

“(9) to maintain the academic standard of degrees,
diplomas, certificates and other academic distinctions
as per bye-laws and to ensure that the same are not
lower than those laid down by the regulating body;”;
and .

clauses (10), (11) and (12) shall be omitted.

4. In section 4 of the principal Act,—

()

(i)

in sub-section (1), for sign (.) existing at the end, the sign (:)
shall be substituted;

after sub-section (1). the following proviso shall be-added,
namely :

“Provided that the university excluding existing
private university shall offer minimum three faculties at its
commencement and shall provide instructions upto the level
of Ph.D. in a period of three years in any of the three faculties
in which it is imparting degree i.e. Humanities, Languages,
Medicines, Commerce, Science, Engineering, Information
Technology, Law, Agriculture and Allied Sciences,
Management (Business, Hotel, Hospitality, Tourism etc.),
Bio-Tech, Media and Mass Communication etc. with due
permission from the relevant regulating bodies:

Amendment of
section 3 of
Haryana Act
32 of 2006.

Amendment of
section 4 of the
Haryana Act 32 of
2006.



Amendment of
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Amendment of
section 10 of
Haryana Act
32 of 2006.
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Provided further that if a sponsoring body intends to set
up Health and Medical Sciences University, it shall not be
mandatory to offer minimum three faculties.”;

(iii) in sub-section (2), clause (r) shall be omitted;

(iv) in clause (a) of sub-section (4), the following sign and words
shall be added at the end, namely:—

“, manner of generation of funds to be raised by the
proposed university before its operations. The sponsoring
body shall give the detailed information in this regard as per
the format given in the bye-laws framed under this Act at the

time of application;”and ,

v) in sub-section (6), for the words “‘one month™ occurring twice,
the words “six months” shall be substituted.
S. In sub-section (1) of section 5 of the principal Act,—
) for clause (vi), the following clauses shall be substituted.
namely:—

“(vi) give undertaking to appoint at least one Professor, two
Associate Professors and adequate number of
Assistant Professors alongwith necessary supporting
staff in each department or discipline to be started by
the university;

(vi-a) maintain objectivity, fairness and transparency in the
recruitment of teachers of the proposed university
with qualification not less than those prescribed by
the University Grants Commission or other
regulating bodies;”;

“

(ii) in clause (ix), for the sign “.” existing at the end, the sign “;”
shall be substituted; and

(iii) after clause (ix), the following clause shall be added,
namely:—

“x) provide its commitment to prevent all types of
ragging in the campus in accordance with the
regulations prescribed by the University Grants
Commission, Government norms and statutory
provisions in this regard, if any.”.

6. For section 10 of the principal Act, the following section shall be
substituted. namely:—

“(10) Bar to affiliation and opening off shore campus
etc.— (1) The university shall not admit any college or institution to
the privilege of affiliation.
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(2) It shall not open any off campus, off shore campus, study
centre and examination centre in or out of the State of Haryana and
shall not offer any programme through distance education mode.”.

7. For sub-sections (1) and «(2) of section 11 of the principal Act, the
following sub-sections shall be substituted, namely :—

“D The sponsoring body shall establish an
endowment fund for the university with a minimum amount
of five crores rupees which shall be pledged in the form of
Fixed Deposit Receipt in original in favour of the Higher
Education Commissioner, Haryana, Panchkula.

Note : The provisions of sub-section (1) shall not be
applicable to the existing private university.

(2) The endowment fund shall be used as a security
deposit to ensure that the university complies with the
provisions of this Act, Statutes, Ordinances, Rules and Bye-
laws. The Government shall have the power to forfeit the
whole or part of fund in case the university or the sponsoring
body contravenes any of the provisions of this Act, Statutes,
Ordinances, Bye-laws or Rules or use it for meeting the
expenditure for academic and administrative purposes in case
of dissolution in accordance with bye-laws .”.

8. In section 14 of the principal Act. after clause (4). the following clause
shall be inserted, namely:—

“(4A) the Controller of Examinations:”.

9. For sub-section (1) of section 17 of the principal Act, the following sub-
section shall be substituted, namely:—

“(1)  The Vice-Chancellor shall be appointed by the
Chancellor as per the qualifications prescribed by the University
Grants Commission, subject to the provisions contained in sub-section
(7) and shall hold office for a term of three years:

Provided that after expiry of the term of three years, the Vice-
Chancellor shall be eligible for re-appointment for another term of
three years:

Provided further that a Vice-Chancellor shall continue to hold
the office even after the expiry of his term till new Vice-Chancellor
joins. However, in any case the period shall not exceed one year.”.

Amendment of
section 11 of
Haryana Act
32 of 2006.

Amendment of
section 14 of
Haryana Act
32 of 2006.

Amendment of
section 17 of
Haryana Act
32 of 2006.
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section 18A in
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10.  For sub-section (1) of section 18 of the principal Act. the following sub-
section shall be substituted, namely:—

“1) The appointment of the Registrar shall be made by the
Chairperson of the sponsoring body in such manner, as may be
specified by the Statutes. The Registrar shall possess the qualifications
prescribed by the University Grants Commission.”.

11.  After section 18 of the principal Act, the following section shall be
inserted, namely:-— . :

)

“18A. Appointment and functions of the Controller of
Examinations.— (1) The Controller of Examination shall be whole
time salaried officer of the university.and shall be appointed by the
Chancellor in accordance with the Statutes.

(2) It shall be the duty of the Controller of
Examinations,—

(1) to conduct examinations in a disciplined and

. efficient manner;

(ii)  to arrange for the setting of papers with strict regard

.. to secrecy;

(iii) to arrange for the evaluation of answer-sheets in
accordance with the planned time schedule for
results;

(iv) to constantly review the system of examinations in
order to enhance the level of impartiality and
objectivity with a view to make it better instrument
for assessing the attainments of students;

(v) to deal with any other matter connected with
examinations which may, from time to time, be
assigned to him by the Vice-Chancellor.”.

12.  In section 30 of the principal Act,—

(i) for clause (b) of sub-section (1), the following clause shall
be substituted, namely :—

“(b) the terms and conditions of appointment of the
Chancellor and the Vice-Chancellor and their powers
and functions;”;

(ii) for sub-sections (2) and (3), the following sub-sections shall
be substituted, namely:—

*(2) The Governing Body shall prepare First Statute
of the -university and submit the same to the Government
for its approval within a period of one month after
incorporation of the university in the Schedule of the Act.
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(3) The Government shall consider the First Statute
submitted by the university and if any modifications are

deemed necessary, the same shall be conveyed to the

university for sending the amended draft and if the amended
draft is found in order, it shall give approval within a period
of three months from the date of its receipt.”.

13.  In sub-section (3) of section 31 of the principal Act, for the words “two
months”, the words “three months” shall be substituted. ‘

14. . In sub-section (3) of section 32 of the principal Act, for the w;)rds “two
months”, the words *“three months” shall be substituted.

15. In sub-section (2) of section 33 of the principal Act, for the words “two
months”, the words “three months” shall be substituted. ,

16.  After section 34 of the prmcnpal Act, the following sections shall be
mserted namely:—

“34A. Authorisation to commence the course.— (1) The

university intending to start a new course or programme of study, shall

intimate such intention to the Government, along with an assessment
report as prescribed under the bye-laws.

) (2) The Government shall specify the manner in which the
university shall commence enrolment of students for such course or
programme of study and shall give authorization to the university to
start the course or programme of study and also approve the procedure
thereof.

(3) The university shall not commence first enrolment of
students without specific authorization of the Government. In no case,
the application for authorization be kept pending beyond 120 days,
whereafter it shall be deemed to have the concurrence of the
Government to start the course or programme of study. ’

34B. Power to cancel a course.— The Government may if it
is satisfied that the university is not in a position to efficiently

discharge the duties and obligations imposed, it may, after making-

Amendment of
section 31 of
Haryana Act
32 of 2006.

Amendment of
section 32 of
Haryana Act
32 of 2006.

Amendment of
section 33 of
Haryana Act
32 of 2006.

Insertion of
sections 34A,
34B and 34C in
Haryana Act
32 of 2006.
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such inquiry, as may be specified by bye-laws, cancel the permission
to continue the course or programme of study.

34C. Compulsory disclosure of information.— (1) Every

university established under this Act shall publish before expiry of
sixty days prior to the date of the commencement of admission to any
of its courses or programme of study. a prospectus containing the
following information, namely:—

(a)

(b)

(©)

(d)

(e)

®

(g)

(h)

()

()

each component of the fee. deposits and other charges
payable by the students for pursuing a course or programme
of study, and the other terms and conditions of sucg
payment;

the percentage of tuition fee and other charges refundable to
a student in case such student withdraws from university
before or after completion of course or programme of study
and the time within, and the manner, in which such refund
shall be made;

the number of seats approved by the statutory authority in
respect of each course or programme of study for the
academic year for which admission is proposed to be made;
the conditions of eligibility for admission in a particular
course or programme of study;

the educational qualifications specified by the university
where no such qualifying standards have been specified by
any regulating body; .

the process of admission and selection of candidates,
including all relevant information with regard to the details
of test or examination for selecting such candidates for
admission to each course or programme of study and the
amount of fee to be paid for the admission test;

details of the teaching faculty, including therein the
educational  qualifications, teaching experience and
indicating therein whether such member is a regular facility
member or is a visiting member;

information with regard to physical and academic
infrastructure and other facilities including hostel
accommodation, library and hospital or industry wherein
the practical training to be imparted to the students and in
particular the facilities accessible by students on being
admitted to the university;

broad outlines of the syllabus specified by the appropriate
statutory authority or by the university, as the case may be,
for every course or programme of study, including the
teaching hours. practical sessions and other assignments;

all relevant instructions with regard to maintenance of
discipline by students within or outside the campus.
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prohibition of ragging and consequences thereof for
violating the provisions of any regulations in this regard
made under the University Grants Commission Act, 1956
(Central Act 3 of 1956) or any other law for the time being
in force. :

(k) .any such other information which may be prescribed:

Provided that the university shall publish information
referred to under this section on its website, and the
attention of prospective students and the general public
shall be drawn to such publication on the website through
advertisements displayed prominently in the different
newspapers and through other media.

(2) Every university shall fix the price of each printed copy
of the prospectus. not more than the reasonable cost of its publication.
distribution or sale and its copy shall be sent to the Government for
information. .

17.  For existing section 36 of the principal Act, the following section shall be
substituted, namely:—

“36. Fee structure.— (1) The university may, from time to time,
prepare fee structure and shall send it for information to the Government, at least
thirty days before the commencement of the academic session.

2) The fee structure for the twenty-five per cent of the students
who are domicile of Haryana shall be based on merit-cum-means and be as
follows:—

(i) one-fifth of the twenty-five per cent shall be granted
full fee concession;
(ii) two-fifth of the twenty-five per cent shall be granted

fifty per cent fee concession;
(iii) the balance two-fifth of the twenty-five per cent shall
be granted twenty-five per cent fee concession.
3) The university shall not charge any fee, by what ever name
called, other than that prescribed as per sub-sections (1) and (2) above :

Provided that in case of the university having collaboration with reputed
foreign or international universities or other institutions of other similar nature,
the Government, may, approve different percentage of students eligible for
hundred per cent, fifty percent or twenty-five per cent fee concession.”.

18. For section 40 of the principal Act, the following section shall be
substituted, namely:—

“40. The university shall obtain accreditation from the
National Assessment and Accreditation Council, Bangalore or National
Board of Accreditation within five years of its establishment and
inform the Government and such other regulatory bodies which are

Amendment of
section 36 of
Haryana Act
32 of 2006.

Amendment of
section 40 of
Haryana Act
32 of 2006.
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Amendment of 19.

connected with the courses taken up by the university about the grade
provided by the said accrediting bodies to the university. The
university shall get renewed such accreditation at an interval of every
five years thereafter or as per norms of the concerned accrediting
bodies.”.

For section 44 of the principal Act, the following section shail be

section 44 of substituted, namely :—

Haryana Act
32 of 2006.

20.

Insertion of

“44, Powers of Government to inspect university and
academic and administrative audit— (1) The Government may
cause an assessment to be made, in such manner, as may be prescribed,
for the purpose of ascertaining the standards of teaching, examination
and research or any other matter relating to the university.

(2) The Government for ascertaining and ensuring quality at
different levels of higher education in a university and for its continued
sustenance shall conduct annual academic and administrative audit
through Higher Education Department, Haryana or any other body or
persons authorized by it, which shall scrutinize whether the university
_is complying with and functioning in accordance with the provisions of
this Act, Statutes, Ordinances, Rules, bye-laws, instructions and the
conditions of the Letter of Intent.

(3) Such persons or body shall give their report within three
months to the Government with specific recommendations and
deficiencies, if found. The Government shall consider the report and
issue a show cause notice of thirty days to the Chancellor as to why
action should not be initiated against the university for the deficiencies
noticed.

(4) After considering the reply to the show cause notice, the
Government shall have the power to impose penalty under the ‘Act.”.

After section 44 of the principal Act, the following section shall be

section 44A in inserted, namely:—

Haryana Act
32 of 2006.

Amendment of 21.
section 46 of

Haryana Act

32 of 2006.

“44A. Penalties.— The following penalties may be imposed
upon the university for maladministration, misinformation and for not
maintaining standards, namely:— :

i) stopping of admissions in one or more faculties;

(ii))  financial penalty of a minimum of ten lakhs and
maximum of one crore;

) (iii) dissolution of the university in a phased manner:

Provided that no such penalty shall be imposed unless the
university has been given a show cause notice.”.

In section 46 of the principal Act,—
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(@)

(i)

inserted, namely :—

after sub-section (7) the followmg sub-section shall be
inserted, namely:—

“(7A) The administrator shall meet day to day .

expenses from the income/assets of the university. If the
same are not sufficient, then the administrator with the
prior approval of the Government shall have the powers
to dispose of the properties and assets of the university.”;

for sub-section (9), the followmg sub-section shall be
substituted, namely —

“(9) On receipt of the report under sub-section (8),
the Government shall make an amendment in the
Schedule under section 6 by omitting concerned
university therefrom and from -the date of such
amendment, all the assets and liabilities of the university
shall vest in the sponsoring body:

Provided that the degrees, diplomas or awards-

granted under sub-section (8) shall not be invalid merely
on the ground that the university has been dissolved.”

. 22. . After section 47 of the principal Act, the following section shall be

“47A. Power to make bye-laws.-The Government may,
by notification in the Official Gazette, make bye-laws for carrying out
the purposes of this Act.”.

23. In the Schedule to the principal Act, after serial number 6 and entries
thereagainst, the following serial numbers and entries thereagainst shall be

added, namely :-—

«7. | Baba Mast Nath University | District Rohtak

8. | M.V.N. University - | District Palwal
9. Ansal University . District Gurgaon”.
MANIEET SINGH,

Secretary to Government, Haryana,

law and Legislative Department.

Insertion of
section 47A in
Haryana Act
32 of 2006.

Amendment of
Schedule in
Haryana Act
32 of 2006.
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 PART-I |
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 3rd May, 2613

No. Leg.10/2013.—The following Act of the Legislature of the State
of Haryana received the assent of the Governor of Haryana on the 1!th April, 2013
and is hereby published for general information:—

HARYANA ACT NO. 8 OF 2013
THE HARYANA PRIVATE UNIVERSITIES (Ah&ENﬁMENT) ACT, 2013
AN
ACT |
Jurther to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth

Year of the Republic of India as follows :—

1. This Act may be called the Haryana Private Universities (Amendment)
Act, 2013.

2. In the Schedule to the Haryana Private Universities Act,’2006, after
serial number 9 and entries thereagainst, the following serial numbers and entries

thereagainst shall be added, namely:—
“10. Shreé Guru Gobind Singh District Gurgaon
Tricentenary University o
11, Jagan Nath University \ Bahadurgarh (Haryana)
12. G.D. Goenka University Schna Road, Gurgaon ‘
13.  K.R.Mangalam University Sohna Road, Gurgaon
14.  S.R.M. University Sonepat (Haryana)”.

3. (1) The Haryana Private Universities (Amendment) Ordinance,
2013 (Haryana Ordinance No. 1 of 2013), is hereby repealed.

2 l\otwnthstandmg such repeal, anything done or any action taken
under the said Ordinance, shall be deemed to have been done or taken under
this Act. .

RAJ RAHUL GARG,
_ Secretary to Government, Haryana,
Law and Legislative Department.

Short title.

Amendment of
Schedule to
Haryana Act 32
of 2006.

Repeal and
savings.
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PART 1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT

Notification
The 2nd May. 2014

No. Leg. 24/2014.—The following Act of the Legislature of the State of
Haryana received the Assent of the Governor of Haryana on the 23rd April.2014.
and is hereby published for general information :—

(HARYANA ACT NO.210F2014)

THE HARYANA PRIVATE UNIVERSITIES
(AMENDMENT) ACT, 2014

AN

Act

Jurther to amend the Hawana Private Universities Act, 200(

Be it enacted by the Legislaiure of the State of Har yana in the Sixty- flfth
Year of the Republic of India as follows:-

1. This Act may be called the Haryana Private Uni versities.(Ame_ridment) Short title.
Act. 2014.

2. In section 2 of the Haryana Private Umversmes Act, 2006 (heremafler Amendment of

called the principal Act),— ﬁ::;?x:az::l 32 of
a C

() after clause (n), the following - clauses shall be inserted, 2000.
namely:——

‘(na) = “off-campus centre” means a centre of ‘the university
established by it outside the'main campus but:within the
State of Haryana. operated and maintained as its
constituent unit and having its complement of facilities,
faculty and staff;

(nb) “off-shore campus™ means a campus of the university

established by it outside the country, operated and

. maintained as its constituent :unit and having its
complement of facilities. faculty.and staff;’; '

(ii) for clause (s), the followmg clause shall ‘be subst:tuted
namely:—

‘(s)  “regulating body” means a body est:ib'li'shed By the
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Government of India for laying down norms and
conditions for ensuring academic standards of higher
education. such as University Grants Commission, All
India Council for Technical Education, National Council
for Teachers Education. Medical Council of India, Bar
Council of India. Pharmacy Council of India. Indian
Council of Agricultural Research. Indian Nursing
Council. Council of Scientific and Industrial Research
etc. and includes the Government or any such body
constituted by the Government;’.

Amendment of 3. Afterclause (9) of section 3 of the principal Act, the following clauses
section 3 of shall be added. namely:—

Haryana Act 32 of

2006. ' “(10) to set up off — campus centre within the State of Haryana after

obtaining approval from the University Grants Commission;

(11) to open off-shore campus in foreign countries after obtaining
due permission from the University Grants Commission. the
Government, the Government of India and also from the
Government of the host country.”.

Insertion of 4.  After section 3 of the principal Act. the following section shall be
section 3A in inserted, namely:-—

Haryana Act 32 of

2006. “(3A) Conditions for setting up off-campus centre.-—

(1) The university shall be allowed to set up only one off-
campus centre within the State of Haryana on fulfillment
of the following conditions. namely:-

(a) it has completed five years of establishment;

(b) it has been accredited “A” grade by National
Assessment and Accredited Council;

(c) it has never violated the conditions of Letter of Intent
and the provisions of the Act;

(d) it has obtained the approval from the University
Grants Commission; and

(e) it has in its possession the land as described below:—

(i) three acres of land by way of ownership or lease of
thirty years. if the university intends to set up off-
campus centre in a Municipal Corporation;

(ii) four acres of land by way of ownership or lease of
thirty years, if the university intends to set up off-
campus centre in a Municipal Committee;
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5.

(iii) five acres of land by way of ownership or lease of
thirty years. if the university intends to set up off-
campus centre in a rural area.

(2) The off-campus centre shall be totally administered by
the university and no franchise for its running shall be

allowed. «

(3) The off-campus centre shall have adequate buildings.
other infrastructure facilities and staff as per the norms
and standards prescribed by the University Grants
Commission and other regulatory bodies. Such facilities
shall be proportionate to the Size and activities of the
off-campus centre.

(4) The university shall furnish adequate financial guarantee
as per the rules framed or as decided by the Government,
from time to time.™.

For sub-section (2) of section 10 of the principal Act. the following

sub-sections shall be substituted, namely:—

6.

“2) The university shall not open any study centre and
examination centre in or out of the State of Haryana and shall not
offer any programme through distance education mode..

(3) The university shall not offer any programme thrfough
distance education mode from off-campus centre or off-shore campus
established under clauses (10) or (1.1) respectively of section 3 of the
Act.”. '

For sub-section (1) of section 17 of the principal Act, the following

sub-section shall be substituted, namely:—

“(1) The Vice-Chancellor shall be appointed by the Chancellor
as per the qualifications prescribed by the University Grants
Commission, subject to the provisions contained in sub-section (7)
and shall hold office for a term of three years:

Provided that after expiry of the term of three years, the Vice-
Chancellor shall be eligible for re-appointment for another term of
three years:

Provided further that the Chancellor may further extend the term

for another three years if the Vice-Chancellor has contributed -

significantly to raise the academic and research standards of the
University:

Provided further that a Vice-Chancellor shall continue to hold

‘the office even after the expiry of his term till the new Vice-Chancellor

joins. However, in any case the period shall not exceed one year.”.

Amendment of
section 10 of
Haryana Act 32 of
2006.

Amendment of
section 17 of
Haryana Act 32 of
2000.
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‘Amendment of - 7. Forclause (c) of sub-section (1) of section 22 of the prmcnpal Act, the
section 22 of followmg clause shall be substituted. namely:—
Haryana Act 32 of
2006. “(c) the Secretary to Govemmem Haryana. ngher Education
' Department or his aominee;”
Amendment of 8. Forclause (b)yof sub-secnon 1) of section 23 of the prmcupal Act. the

-+ section 23 of follm\mg clause shall be subsfﬂmed. namely —
Haryana Act 32 ol

2006. “(b) the Secretary. to Govcmment Haryana, Higher Education
Department or his mmmee
Amendment of 9.. In the Schedule to thcp;mcxpal Act. after serial.number 14.and entries
Schedule to - thereagainst. the following sefial numbers and entries thereagainstishall be added.
Haryana Act 32 of I
2006. namely;— , |
s, Ashokn' University . ‘ District Sonepat
16. Al-Falah University District Farldabad
17. . BML. Munjal University v Dlstnct Gurgaon
RAJ RAHUL GARG,

Seci'étary to Government Haryana,
Law and Legislative Department.

i

52252—L.R.—H.G.P.. Chd.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 12th May, 2017

No. Leg. 15/2017.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 24th April, 2017 and is hereby published
for general information:—

HARYANA ACT NO. 15 OF 2017
THE HARYANA PRIVATE UNIVERSITIES
(AMENDMENT) ACT, 2017
AN
ACT
further to amend the Haryana Private Universities (Amendment) Act, 2017.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eight Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2017. Short title.
2. In section 9 of the Haryana Private Universities Act, 2006,— Amendment of
section 9 of
(1) in clause (ii), for the sign “.” existing at the end, the sign “;” shall be substituted; Haryana Act 32 of
and 2006.

(i)  after clause (ii), the following clause shall be added, namely:—

“(iil) a minimum of five acres of land within the municipal corporation limits.”.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55293—L.R.—H.G.P., Chd.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 7th February, 2018

No. Leg.2/2018.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 24th January, 2018 and is hereby published for
general information:-

HARYANA ACT NO. 1 OF 2018
THE HARYANA PRIVATE UNIVERSITIES
(SECOND AMENDMENT) ACT, 2016
AN
ACT
further to amend the Haryana Private Universities Act. 2006.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Univeristies (Second Amendment) Short title.
Act, 2016.
2. For sub-section (1) of section 17 of the Haryana Private Universities Act, 2006  Amendment of

. I . ) . ; . section 17 of
(hereinafter called the principal Act), the following sub-section shall be substituted, namely: Haryana Act 32 of

“(1) The Vice-Chancellor shall be appointed by the Chancellor as per the  2006.
qualifications prescribed by the University Grants Commission, subject to the
provisions contained in sub-section (7) and shall hold office for a term of three
years:

Provided that after expiry of the term of three years, the Vice-Chancllor
shall be eligible for re-appointment for subsequent terms of three years each till
he attains the age of seventy years, if he has contributed significantly to raise the
acadmic and research standards of the university.”.

3. In the Schedule to the principal Act, after serial number 19 and entries thereagainst, the ~ Amendment of
following serial number and entries thereagainst shall be added, namely:- Schedule to
Haryana Act 32 of
“20. Starex University District Gurgaon”. 2006.
KULDIP JAIN,

Secretary to Government Haryana,
Law and Legislative Department.

55972—L.R.—H.G.P., Chd.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 7th February, 2018

No. Leg.3/2018.— The following Act of the Legislature of the State of Haryana received the
assent of the Governor of Haryana on the 8th November, 2017 and is hereby published for general
information:-

HARYANA ACT NO. 2 OF 2018
THE HARYANA PRIVATE UNIVERSITIES
(SECOND AMENDMENT) ACT, 2017
AN
ACT
further to amend the Haryana Private Universities Act. 2006.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eigth Year of the Republic
of India as follows:-

Short title. 1. This Act may be called the Haryana Private Univeristies (Second Amendment) Act, 2017.

Amendmentof 2 |n the Schedule to the Haryana Private University Act, 2006, after serial number 20 and

Schedule to entries thereagainst, the following serial number and entries thereagainst shall be added, namely:-
Haryana Act 32
of 2006.

“21. World University of Design, Sonipat”.

Rajiv Gandhi, Education City

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55972—L.R.—H.G.P., Chd.
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No. 57-2018/Ext. ] CHANDIGARH, FRIDAY, APRIL 6, 2018

(CHAITRA 16, 1940 SAKA)

PART-1

PART-II

PART-III

PART-1V

LEGISLATIVE SUPPLEMENT
CONTENTS

ACT

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2018
(HARYANA ACT NO. 10 OF 2018).

ORDINANCE

NIL

DELEGATED LEGISLATION

STTERTEAT HR=AT A0HI00 24 /A0 /3770309 /2018, T&Td 6 U, 2018

— gRamn fafdes wg fagme e wsg (YU °) Jar (FeneE) 1, 2018

SFfeRIET H&AT |0dI0f0 25 /A0 /3790309 /2018, faId 6 U, 2018
— eRamT @re vd qfcf faumT qearer (gu w) i (FeneE) g, 2018,

AT |1 AoH10f0 26 /A0 /310309 /2018, & 6 AU, 2018
— gRaron @ v gl favmr &= (U ) dar (Feiee) e, 2018

CORRECTION SLIPS, REPUBLICATIONS AND REPLACEMENTS

1.

Corrigendum of Leg. 27/2017 dated 25.09.2017 of Shri Krishna AYUSH University

Kurukshetra Act, 2016 (Haryana Act No. 25 of 2017)

Corrigendum of Leg. 37/2017 dated 5th December, 2017 of the Gurugram
Metropolitan Development Authority Act, 2017 (34 of 2017).

(xxxiii)

PAGES
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification

The 6th April, 2018

No. Leg. 13/2018.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 22nd March, 2018 and is hereby published for

general information:-

HARYANA ACT NO. 10 OF 2018

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2018
AN
ACT
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in Sixty-ninth Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2018 Short title.
2. In the Schedule to the Haryana Private Universities Act, 2006, after serial number 21 and ~ Amendment of
entries thereagainst, the following serial number and entries thereagainst shall be added, —Scheduleto
Haryana Act 32
namely:- of 2006.
“22 1ILM University Gurugram”,
KULDIP JAIN,

Secretary to Government Haryana,
Law and Legislative Department.

56176—L.R—H.G.P., Chd.
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LEGISLATIVE SUPPLEMENT
CONTENTS PAGES

PART-1 ACTS

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2019 127

(HARYANA ACT NO. 22 OF 2019).
PART-II ORDINANCES

NIL
PART-III DELEGATED LEGISLATION

NIL
PART-IV CORRECTION SLIPS, REPUBLICATIONS AND REPLACEMENTS

NIL

(xxxiii)



HARYANA GOVT. GAZ. (EXTRA., MAR. 15, 2019 (PHGN. 24, 1940 SAKA) 127

PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 15th March, 2019

No. Leg. 22/2019.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 8th March, 2019 and is hereby published
for general information:-

HARYANA ACT NO. 22 OF 2019

THE HARYANA PRIVATE UNIVERISTIES (AMENDMENT) ACT, 2019
AN
ACT
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2019. Short title.

2. In the Schedule to the Haryana Private Universities Act, 2006, after serial number 22 and Amendment of

entries thereagainst, the following serial number and entries thereagainst shall be added, namely:- f_&;‘:ﬁfg‘;t 32 of
2006.

“23. Om Sterling Global University Hisar”.

MEENAKSHI I. MEHTA,
Secretary to Government Haryana,
Law and Legislative Department.

56955—L.R—H.G.P., Chd.
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PART-I

PART-1I

PART-IIT

PART-1IV

LEGISLATIVE SUPPLEMENT
CONTENTS

ACTS

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2020
(HARYANA ACT NO. 10 OF 2020)

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2020
(HARYANA ACT NO. 11 OF 2020)

ORDINANCES

DELEGATED LEGISLATION

CORRECTION SLIPS, REPUBLICATIONS AND REPLACEMENTS
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 4th May, 2020

No. Leg. 11/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th March, 2020 and is hereby published for general
information:-

HARYANA ACT NO. 10 OF 2020
THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2020
AN
ACT
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2020.

2. In section 6 of the Haryana Private Universities Act, 2006 (hereinafter called the principal
Act),-

(1) for the sign “.” existing at the end, the sign “:” shall be substituted; and

(i)  the following provisos shall be added, namely:-

“Provided that the Government may, on the request of the sponsoring body,
change the name of the University on remittance of a fee of five lakh rupees by the
sponsoring body:

Provided further that the Government may, in view of the special status
given by the Ministry of Human Resource Development, Government of India for
declaring a private university as an Institution of Eminence Deemed to be
University under the UGC (Institutions of Eminence Deemed to be Universities)
Regulations, 2017, or any other special status given by the Ministry of Human
Resource Development, Government of India or the Universities Grants
Commission Act, 1956 (Central Act 3 of 1956), as the case may be, withdraw the
status of such University under this Act by omitting its name in the Schedule.
However, the provisions of this Act shall continue to apply to such University until

the date of notification under section 3 of the Universities Grants Commission Act,
1956 (Central Act 3 of 1956).”.

3. In the Schedule to the principal Act,-
(1) serial number 1 and entries thereagainst shall be omitted;

(ii))  for serial number 9 and entries thereagainst, the following serial number and entries
thereagainst shall be substituted, namely:-

“9. The Sushant University District Gurugram”;

(iii)  after serial number 23 and entries thereagainst, the following serial number and
entries thereagainst shall be added, namely:-

“24, Rishihood University District Sonepat”.

BIMLESH TANWAR,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

8756—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 6 of
Haryana Act 32
0f 2006.

Amendment of
Schedule to
Haryana Act 32
0f 2006.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 27th January, 2022

No. Leg.7/2022.— The following Act of the Legislature of the State of Haryana received

the assent of the Governor of Haryana on the 25th January, 2022 and is hereby published for
general information:-

HARYANA ACT NO. 7 OF 2022
THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2021
AN
ACT
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2021.

2. In the Schedule to the Haryana Private Universities Act, 2006, after serial number 24 and

entries thereagainst, the following serial number and entries thereagainst shall be added,
namely:-

“25.  Geeta University District Panipat”.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

9461—L.R—H.G.P., Pkl.

Short title.

Amendment of
Schedule to
Haryana Act 32 of
2006.



Hargana Gouernment Guzette

EXTRAORDINARY

Published by Authority
© Govt. of Haryana

No. 3-2024/Ext.] CHANDIGARH, WEDNESDAY, JANUARY 3, 2024
(PAUSA 13, 1945 SAKA)

LEGISLATIVE SUPPLEMENT
CONTENTS
PART-1 ACTS

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2023
(HARYANA ACT NO. 3 OF 2024).

PART-1I  ORDINANCES
NIL

PART-1I1 DELEGATED LEGISLATION
NIL

PART-IV CORRECTION SLIPS, REPUBLICATIONS AND REPLACEMENTS
NIL

(ii)

PAGES
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 3rd January, 2024

No. Leg. 3/2024.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 28th December, 2023 and is hereby published for
general information:-

HARYANA ACT NO. 3 OF 2024
THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) ACT, 2023
AN
ACT
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Seventy-fourth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2023.

2. In the Schedule to the Haryana Private Universities Act, 2006, after serial number 25 and
entries thereagainst, the following serial number and entries thereagainst shall be added, namely:-
“26. Sanskaram University District Jhajjar”.
RITU GARG,

ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

10814—L.R.—H.G.P. Pkl

Short title.

Amendment of
Schedule to
Haryana Act 32
of 2006.
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